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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
BULLETIN PART - II

( GENERAL INFORMATION RELATING TO LEGISLATIVE & OTHER MATTERS )
Thursday, June 04, 1998 / Jyaishtha 14, 1920 (seka)

HO-‘O]-

DETENTION AND RELEAGRE QF A MEMBER

The £ollow1hq message of Dy. CommL. of Police, New Delhi
pistrict, New Delhi addressed to Hon'ble speaker, Delhi vidhan
Sabha was received on 03.,06,1998 3~

« I have the honour to inform you that Ch., Prem singh,
Hon'ble Member of Legislative Assembly, Delhi alongwith
his supporters were detained under section 65 of Delhi
Police Act, 1978 for disobeying the lawful directions of
Police at Ist parricade in front of P.8, Parliament street,
New Delhi at 12,56 P.M. today i.e. 01.06,1998,

He was released at 13,20 P.M, from pPolice Station
Parliament street, New Delhi, the same day i.e. 01.06.1998.'

P.N. GUPTA
SECRETARY




